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CENTRAL administrative TRIBUNAL
PRINCIPAL BENCH

n^ft.No.2414/96

Thursday this the 7th day of WoBtabor, 1995.

CORAM

HON'BLE PIR.3USTICE CHETTUR SANKARAN WAIR, CMAIRFIAM
HON'BLE BR. S.P. BISUAS. AOBINISTRATIUE FIEBBEH

Suresh Chander
resfifentt of House No. 708, nnnMrmt
Type I9 Multistoreyed, Tiroarpur Delhi.,.,. Applica
(By Advocate Mr. Parkash Khandelual)

Vs.

1. Union of India through the
Secretary, Ministry of Defence,
Gout, of India, Neu Delhi.

2. The Director General of NCC
Uest Block Wo.4, R.K.PyraJU, Neu Delhi.

3. The Diector of NCC, Delhi,
Old Secretariat, Civil Lines, Delhi.

4. Officiating Administrative Officer,
Establishment Branch, Dte. of NCC
Old secretariat, Delhi. 54. Rsspondeints

(By Advocate Mr, B. Lall)

The application having been heard on 7.11.19^
the Tribunal on the same day delivered the foliouings

0  R D E R

CHETTUR SANKARAN NAIR(3), CHAIRMAN

Applicant seeks a declaration that ho is

a Group 'D« employee entitled to remain in aorvice

till he attains the age of 60^ by striking down S.R,0>

245 dated 18.G.1988 governing his cSnditiono of

service.

2. If applicant is to challenge tho ruleo

of his service several years, after it has boon framed,

and after he has enjoyed the benefits thersundarj delay
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stands in the uayof seeking reliefs. The Rules
of his service namely Annnexures.R1 and R2 clearly
indicate that the post of Packer held by hira is

a Group »C' post. Arnexure.R2 (SR) 245) at serial
reads s

"General Central
services
Group *C' 1150.
Non-Gazetted
Non^-Piinis terial,
Non-Industrial.

yhen the Rules of service clearly describe it

as a Group'C® post applicant cannot contend that

the post in question is a Group 'D' posto Having
subjected himself to the rules and availed of the

benefits thereunder, applicant is estopped frca

raising a contention of this nature which is nothing

but an exploratory venture,

3^ The application is without the aerablance

of any merit and is dismissed. No costs.

Dated 7th November, 1996,

n. C  o. Ci 1 ̂

S.P. BISUAS CHETTUR SANKARAN NAISC^)
administrative member chairman

ks.


